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happened was, another Assistant Manager of 
another Branch happened to he there and 
they had some altercation due to other re<liuns. 
Due to some "indlctive ac'ion. vindictive atti-
tude. suddenly, without any provocation, 
after everythinl was set tied, an employee of 
this bank received a charge-sheet. Even 
before he replied to the charge.aheet, anotber 
communication followed, suspending him 
from the post. Immediately. it triggered 
off a strike. This strike is almost complete 
everywhere, in almost all tbe branches in 
the Indian Overseas Bank for the past two 
or three days, in Delhi, as well as outside, 
Bombay. Madras and so on. I am unable 
to understand wby the management should 
he so vindictive and unnecessarily provoke 
the employees for no reason whatsoever. 
Though this is a very small matter, at the 
same time, the implications are serious. So, 
I would beg of the HOURe and 01 tho 
Minister, to enquire jilt" it and get iuto 
touch wilh the Custodian of the Indian 
Overseas Bank. I think the bead office is 
in Madras. I request the Minister to see 
that the mailer is sett.led ami,ably al early 
as possible before much damage is done. 

SHRI S. M. BANERJEE: Sir. when 
is the Minister 10 reply to all this? I was 
permitted 10 ra ~  a Dlatter under rule 377_ 
Tbe speaker in his wisdo". permitted me. 

MR. DEPUTY-SPEAKER: fully 
aaroe. So many points have been raised. 

SHRl S. M. BANERJEE: Unless the 
Minister r~ l s to my poInt under rule 377, 
It will defeat my purpose. 

SHRI RABI RA Y: They are there to 
reply. 

MR. DEPUTY-SPEAKFR: Order, 
order. I understaDd h. I am only seeklDI 
your co-operatioD. It Is Dot only tbe point 

raised by one Member_ (Jnterrupllon) 
Kindly listen. There Bre so many poinll 
made Involving so many Ministries I lay 
that it \\ ould be enoUKh jf you make tbe 
point-

SHR) S. M. BANfRJEE: KIDdly 
excuse me. Give lIle half a minute. 

MR._ DIlPUTY-SPEAKER: I ""ill pve 
you time. have btard you_ Pleaae 

also hear me. It would be onougb, I think, 
if all these points are Doted by tbe Govern-
lDont, becaw.o we ha ve to expedite tbe 
business before the House. If you, boweVer, 
auuest that on every Illue raised there 
should be a reply from tho Ministor-

SHRI S_ M. BANERJEE: I bave pur-
posel), taken permission from tbo Speaker to 
raise tbis matter of Interim relief. 
(Ime, ,upllolI) 

MR. DEPUTY-SPEAKER: I only aeek 
your co-operation to help me ID tbelll 
matters. I ul'derstand your point Is 1001tl-
mate. I am not .aylnl It is not_ My 
difficulty ~  when such a heavy business II 
in front of us, if we follow this proceduro 
to lay tbat all tbese points raised, not only 
by you but by many other hOD. Members 
also, should boo replied to by the Ministen 
concerned, I am afraid tbe wbole of tbls 
evoning will be taken up by thls_ 

15.00 bra. 

SHR) S. M. BANERJEE: I wrote a 
letter 10 the Prime Minister who is allO the 
Finance Minister. I wrole a leiter to t. 
Speaker also who was permitted me to rallD 
it. I have written tn Mr_ P. C, Setbl and 
also personally approacbed blm. It II 
ahout the Pay Commission and Interim 
relief. It il an all-India problem. It bas 
widest implications. Let the Mlnlstol reply 
to it. 

MR. DEPUTY-SPEAKBR: 1M Mr. 
Rebi Ray a110 rallD bis point. After that, 
if the Government wilh to reply to lOme 
of the poiats nllDd, they may do 10. 
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"Will  the Minister of Railways be 
pleased to state : 

18) the lime scbedule for tbe cons-
truction of a ruilway line from 
Cuttack to Paradeep port ; and 

(b) whether posscasion of tbe land 
for the purpose of construction 
has been liven to the railway 
autboritica 7" 

Ca) The line is likely to be completed 
by the end of 1971. 
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(al whetber decisions have been taken 
to complete tbe Cuttack-Para<leep 
rail link 88 meduled ; aDd 

(b) If so, what is tbe present rate of 
prolreas." 
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"AI per the preaeot Icbedule, tbe 
Cutteck·Paradeep rail link ia expected 
to be completed by tbe end of 1972." 
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MR. DEPUTY·SPEARER; I bave 
lOne tbrouab tbe wboie Jist of tbose wbo 
have liven the names. Now I sec many 
otber members arc risiDl. 

SHRI KANWAR LAL GUPTA: I 
wrote a letter yesterday. 

MR. DEPUlY·SPEAKER: I do not 
kDow. I bave lOt the list in front of me, 
I have lone throuab that list. Now, other 
han. Members are atandina up. I do Dot 
want to sbut out anybody. But I would 
request bon. Memben not to repeat the 
points raised by otber. and not to take 
more tban two minutca. 

SHRI S. KUNDU (Balasore); I WlDt 
to apeak on the poInt raised by Sbrl Rabl 
Ray. 

MR. DBPUTY-5PBAKBR Don't 
repeat the arne poInt. 
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SRRI S. KUNDU: It Is Dot the lame 
polot. My point of order is that this 
matter should be referred 10 the Privilcps 
C ~  

MR. DEPUTY-SPEAKER: A ques-
tion of prlvile,e cannot be raised in this 
way. You have to live propllr ootlce. 

SHRI S. KUNDU: I have not y,t 
l~  my point of order. A Minister 

&lves an assurance and then he go:. away. 
Anal her Minister comes in and he says 
lomethin@ different. When this railway 
line was u~ura  io 1968 an assurance 
was aiven that it would he completed by 
1970. In the me lD time Dr. Ram Subhilg 
Singh went aW1Y and Sltri Govinda Menon 
came temporarily. Shri Menon said that 
It could not be c·)mpleted by 1970 but it 
will be completed In 1971. In fact, Shn 
Menon called a meeting and o,'dered that 
thi, work sould be d'lne expeditiauly. After 
Shri Menon had go De, Shri Nanda has come 
alld now the target date given is 1972, The 
Minister should look into this. 

SHRI SHRI CHAND GOYAL (Chandi-
,arh): The employees of Chandigarh and 
the Union Terri'ory of Himachal Pradesh 
have b,en carrying on an agitation for the 
applicability of Punjab Pay ~al s  But the 
matter has not yet bllen decided by the 
Government About ,,0,000 employees are 
on strike and the entire administrative 
machinery has b:en c<)mplctely paralysed. 
Since we ore raisin'l it all the last day of the 
BOssioD, the Government should 'come for-
ward with a statement as to how th,y are 
going to settle thi. question. 

Secondly, the minorities in Pakistan arc 
being not only harassed but butchered. Their 
ladle. &se being raped, property looted and 
cattle killed. All this i. happening in East 
Pakistan, Because of this. there is lar,e-
scale exodus. Government must take some 
firm measures so that it can be ended, 
because the r s l~  of the refugees is a 
very serious problem. 

Lastly, Shri Shalwale. an hon. Member 
of this House. has courted arrest on cow 
a,itallon. Something must be done in this 
connection. 

MR. DEPUTV-SPEAKER: Tbat in-
f9rmatlon ia yet to co_ here. 

SHRI 1YOTIRMOY BASU: bave 
only tWl) points. We have serious apprehe"-
lion In oar. minds that the Preventive 
Detention Act, wbich was rejected by tbe 
nation on tbe 3ht December 1969 after it 
had a full term, we havo an apprehension 
that tho Home Minister .. 

MR. DEPUTY·SPEAKER: How can 
you refer to It when there II only In 
apprehension ? 

SHRI JYOTIRMOY BASU; It bas 
come out in the press. We want the Home 
Minister to make a cate,orlcal statement 
hert that they are not 1I0ini to bave this 
Act In West Bon,al throu,h the backdoor 
by passin, It in this Houso. 

My second point Is that two MLAs 
belonginl to my party from Burdwan who 
were addressing two meotinll8 after obtalninll 
prior permission of tbe District Administra-
tion were beaten mercilessly by the CRP, 
they were llrabbed to the Police Station, hand 
cuffed and serious insult waH inflicted upon 
them. The Government is tryinl to do all 
these thinas to ,aln political pin over us. 
May I warn tbe Government throu,h you, 
Sir. that it will only meet witb BOrloul 
con.cquencos. The Home Minister must 
make a statement on the floor of the House 
laying that they are not keepIng P.D. Act 
into existence tbrough the back door and they 
are goln, to talce .tern actIon a,alnst thOBO 
l ~ officers who have beaten the MLAs. 
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